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The fo]lowing Metropolitan Magistrates will look after the work of DuE,' Magistrate in East District at
Karkardooma Courts, Delhi on the dates mentioned agrinst their names. It is enjoinet . upon the Duty Magistrates to

hold trial of accused persons involved in petty cases whenever necessaly and to attend .Ill urgent lnatters as are placed
before them. They should always be available at their homes on the day of their Duty.

On Sundays and other holidays, they are requirEd to reach the court at 1 1:00 an Ind remain there till 5.00 p.m.
or till the disposal of remand and other misc. work including Superdari, I'IaffiC c..allans disposal, recording of
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OFFIeE OF THE CllIEF rviETROPOLTTAN MAGTSTRATE : EAST ])ISTRI ::T SESSTONS DTvrSTONT
KARKARDO O MA COURTS : DRIll I

I)UTY ROSTER OF MAGTSTRAI'ES FOR THE Tvrc)NTI I OF M .\R('i.r 2023

'.P.C., etc. whichever is later. On working days, Duty Magistrates sI .111 remain in the court till 5:00
.es would be assisted by their own staff.

i{:i=====;====== Days Holid tl 1 s Room No.

ef'

MM-01

Apartment , I.P. Extension

Id Devh:

R/O 89 Jai
Della

F;fzadi Halima Sadiya, Ldttl
(Mahila Court)

R/o Florence A -304, Grand Omaxe, Noida- Sector
93 B UP. 201304

Sh. Akllil Malik, Ld. MI\1
R/o Flat No.53 , Aakriti Apartments , Plot No. 62.

1.P. Extention , Patparganj , Delhi-1 100092

Sh. Vinod Joshi, Ld. MM-02
R/o B-404 , Judicial Officers , Residential Quallers
Sector-26 , Rohini , DeIIl

Ms. Shruti Chaudhary, Ld. MRI (Mahila Court)
R/o H.No.5 , Kal)ran Villiu , Polo Road , Near
Shani I\lan,tir. Ne\v Delh

Ms. Pooja Yada\’ Ld. IVllVI
F-227, Sector -9, New Vijay Nagar,

Ghaziabad, U.P. 20 1009

Ms. C-hhaya Tyagi,-Ld. MM
R/o Flat No. 405, Residential Court Complex
Karkardoolna Courts, Delhi
IVls, Sonik iI, Ld, Mel\ I

R/o Flat No. 605, Judge's Residential Complex,

Karkardoolna Court, Delh

Ms. Himallslli Tyagi, Ld. T\'IM-03

R/o 9 - 235 A, Raj Nagar, Sector 9 , Ghaziabad
U.P

1. When any working day is declared holiday, the Dury Magistrate on that day wi I be deemed as Duty Magistrate

for whole of the day without any further order.

2 It is impressed upon the Magistrates to complcte the entire work of thcir court on a given day and they should

not leave their court work for the Duty Magiso'ate. Release Warrants should be signed by the Magistrate who
accepts the bail bond and the regular Magistrate should not leave his/IIar cour: before disposal of the
his/her court which is brought before him upto 4 p.m. All the conseqtlential \.’ark arising in pursuancebf
orders isslled by the regular Magistrate should be disposed of by the regular Mi gistrates.
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3.
The y.al;islfates deputed as DutY Magisttates on holidaYS will be entitled to avail Special Casual Leave within
One Year (This is with reference to Endst. No. 6546_63/Rules/Dl-IF dated 06/03/2812 Delhj-jLdicja1 Siri=
(Leave) Ru]es) and the staff of their courts will be entitled to avail Special Casual Leave within six month;
(This is in mfefence to the office order no. 72971-73 101/Admn.JJ/'Leave/2018 dt. 22.11.20] 8 of Ld. District &

Sessi?1:s Judge, Delhiy The Magisuates while fonvarding the apphc.ltion of the staff for grant of such special
casual leave (compensatorY) shal] verify that the ofnciaI concerned had actually worked on a parucular die.
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4.
Tl.le Ma3istra ces who are deputed ds Duty Magisn'ate if summoned hr the day of such dug to appear as

witness 'n a coun locu Fd in court complex other than the place of posting will sehd formal reqiest in';dvance
to the coun whete he is to appear as a witness for his/her exemption &om court attendance. If the court in

que:tion again intimates the officer requiring his/her attendance for that date? he/she mag do so in ale forenoon

i:tEl PIIL:IEg: iliTE;/boa;1.1:tT;tEST' (Ref' s'o' ITued by the DisQ'ict & Sessions Judge? Delhi vide

5.
No Magistrate shall .proceed on leave or rclnain absent on the day heQhc is deputed as Duty Magistrate

: 4 :: : :1 : it; t : : : :: x iT : t i $ 11; c :1: : : : : : :aii:: e: 1 : : taIT1:ff£ F \ ljn I :: : I of: :}: IEn :ifiT nsYn Sr ; TI :iS FlaT: : bE

advanc.c for change of duty \with the officer agreeing to perform cluty in his/her place jn th;-offiil;';ith£
undersigned. - ' ' -
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In case a Dub.’ {YIagisjrate is confronted with any lnedjcal issue (including Corona related) or has to

7.

DrF : 1 : u= 1 =1 : i ; t:: t;i 1:::q : :ten: a; sJ: : 1 : : i=::! gal : 1 deaCon feRn ch gRoom latest by 12 H oo noon and shan dispose

8.

atf1 1: i : 3: Jetl 1 1 1 : : :1 : : :1 :v:=Ft:1: :r T= 1 = = ;i :ta:r :i= : IIES :gsI::t work as Duty Mag is halen OHIO BOO a + me on the day

9.
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11 The App£ications
application const
by Ld. ACMM o

on the said day.
statenlent himself
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It is further clarified tllat the duty Magistrates shall have to attend the court physically on their duty day

during court hours.

SINGH )
Chi:f'bletropolitan Magistrate (East)

Kilrkardooma Courts, Delhi

No. 167/CIVIFVI/EAST/KKD/Delhi Dated: 23-02-2023

I

Copy for inforlnation to:-
I . : The Ld. Registrar General, High Court of Delhi at New Delhi.

2. . The Principal District & Sessions Judge (HQ,) and West, THC: Delhi.
3 . The Principal District & Session Judge East, North-East, and Shahdara, Karl;ardoorna Courts, Delhi.
4. The PrIncipal District & Session Judge, Ne\\ Delhi, Patiala House, New Delhi.

5. The Principal District & Session Judge Nonil, and North- West, Rohini, New Delhi.
6. The Principal District & Session Judge, South-West, Dwarka, New Delhi.
7. The Pr.ncipai District & Session Judge Soutlr, and South-EasE Saker, New Delhi.
8. The Pr,ncipa] District & Session Judge-cum-Special Judge, PC Act (CBI), Rouse Avenue, New Delhi.

9. The CMM, Central and West (Tis Hazari), New Delhi (PHC), North & North-West (Rohini), South- West
(Dwarka), South & South-East (Saket), NorLh-East and Shahdara, Krrkardoorna Courts, Delhi.

IO. The Ld. Secretary, DLSA East, Karkardoomn Courts, Delhi.

II . All the Ld. Metropolitan Magistrates, East District, Karkardooma Courts, Dclhi.

] 2. The Incharge, District Courts Web-Site COIn@M, Tis Hazari Couns, Delhi.
13. The Incharge Computer Branch, Karkardoolfra Courts, Delhi. (uplo. Iding or Layers/Web-Site).

14. Superintendent Admn. and Care Taking Brar.ch, Karkardooma Courts, Delhi
15. Incharge Pool Car, Karkardooma Courts, Delhi.
16. Inchar£e Cash Branch, Karkardooma Courts. Delhi.
17. Director of prosecution, Delhi thr. Prosecuti(in Branch, KKD Courts, Delhi.
1 8. Chief I'ublic Prosecutor, Karkardooma COurLS, East, Delhi.

1 9. The Commissioner of Police, Delhi and DCI', East, Delhi.( Through Chowki Incharge KKD,Delhi.)
20. The T G (Prison), Tihar Jail, Delhi/ New Delhi.
21. The Secretaries, Bar Association, THC, PHC, KKD, Rohini, Dwarkil & Sakct Courts, Delhi.
22. Lock Up Incharge, Karkardooma, Delhi
23. Information Center, Kal'kardooma Courts, Delhi

24. Video Conference Room, Karkardooma Courts, Delhi.
25. For uploading on layers/Web-Site.
26. OfTlce Order File.
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(Jll'ENDRA SINGII )
Chief XIetropolitan Magistrate (East)

Kilrkdrdooma Courts. Delhi
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